
Counsel for 2nd respondent 

1-6

7-38

39-42

43-44

45-50

51-54



1



2



3



4



5



6



7



8



9



10



11



12



13



14



15



16



17



18



19



20



21



22



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38



39



40



41



42



GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

Water Resources Department – “Improvements to Escape Channel, Nippulavagu, Galeru 
River and Kundu River from Km 0.000 to Km 189.200 and Re-gradation of Vagu, flood 
Protection works and providing high level Bridges to en-route villages for improving the 
carrying capacity to 35000 cusecs” - Administrative Approval – Accorded – Orders – 
Issued.  
---------------------------------------------------------------------------------------------------- ------------------------- 

WATER RESOURCES (PROJECTS.III) DEPARTMENT 
G.O.RT.No. 388                                                                             Dated: 15-07-2020. 

                    Read the following:- 
 
 1) From the Chief Engineer (P), Kurnool Letter No. CE/KNL/TWKCC(AA)/ 

DEE4/AEE7/Rayalaseema Projects/1/2020, Dt:01/02/2020. 
 2) From the Chief Engineer (P), Kurnool 

Lr.No.CE/KNL/DEE3/AEE2/Rayalaseema Projects/2020, Dt: 28.04.2020 
 

&&&& 
ORDER:  
 

In the letters 1st and 2nd read above, the Chief Engineer (P), Kurnool has requested 
the Government to accord administrative approval for the work “Improvements to 
Escape Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km 
189.200 and Re-gradation of Vagu, flood Protection works and providing high level 
Bridges to enroute villages for improving the carrying capacity to 35000 cusecs” for an 
amount of Rs.1501.00 Crores. 

 
2.  Government after careful examination of the proposal of Chief Engineer (P), 
Kurnool, hereby accorded administrative sanction for the work “Improvements to Escape 
Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km 189.200 
and Re-gradation of Vagu, flood Protection works and providing high level Bridges to 
en-route villages for improving the carrying capacity to 35000 cusecs” for an amount 
of Rs.1415,00,00,000/- (Rupees One Thousand Four Hundred and Fifteen Crores only)in 
relaxation of FRBM norms subject to condition that the CE has to ensure the following 
before according technical sanction: 
i) The correctness of   provisions, quantities, rates proposed in the estimate. 
ii) The design/drawings   has to be approved by the competent authority 
iii) As per the revised   Sand Policy of the Govt. the Sand rate has to be adopted. 
iv) Detailed   estimates/quotations has to be supported for the LS provisions. 
v) The Present proposal may not overlap under Up-gradation Pothireddypadu 

Head Regulator. 
P.T.O. 
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3.  The above expenditure is debitable to the HOA: 4700-01-109 KCC -11 - 27C&D 
530/531 O.E.  
 
4.  The Chief Engineer (Projects), Kurnool shall take further action accordingly. 
 
5.  This order issues with the concurrence of Finance (FMU.WR.II) Department vide 
their UO No. FIN01-FMU0MRAS(WR2)/ 136/2020-FMU-WR-II, dated:07-06-2020.  

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
 
                           ADITYA NATH DAS 
 SPECIAL CHIEF SECRETARY TO GOVERNMENT 
 
To  
The Chief Engineer (Projects), Kurnool.  
Copy to:  
The ENC (I), Vijayawada.  
The Director of Works & Accounts, Vijayawada  
The Finance (FMU.WR.II) Department  
The PS to Minister (WRD)  
The PS to Special Chief Secretary (WRD) 
File No. ICD01/MJIR/136/2020-PRO-III (1091008)  
SF/SC  

//FORWARDED :: BY ORDER//  
                   

                                                                                                      SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

House Sites – “NAVARATNALU – PEDALANDARIKI ILLU” - Distribution of 25 lakh 
House sites / Housing Units – Implementation of Programme - Policy Guidelines – 
Issued. 

 

REVENUE (ASSIGNMENT-I) DEPARTMENT 

G.O.Ms.No.367 Dated.19-08-2019 
Read the following:- 

 

1. From Municipal Administration & Urban Development Department U.O.Note.No. 
2707837 (936711)/ UH/2019-1, dt.22.07.2019. 

2. Draft Guidelines on distribution of house sites received from Special Commissioner 
O/o the CCLA, A.P., Vijayawada, dated.6-08-2019. 

-:o:- 

ORDER: 
The Hon’ble Chief Minister of Andhra Pradesh as part of the flagship program 

“NAVARATNALU – PEDALANDARIKI ILLU” has announced for distribution of 25 lakh 
House Site Pattas to all the eligible beneficiaries residing in Rural & Urban areas on 
Saturation Mode irrespective of Caste, Creed or Religion to facilitate the construction of 
houses for the homeless poor. The process of issue of House Site Pattas will be taken 
up on mission mode and distribution to all eligible houseless poor will be taken up on the 
day of Ugadi-2020. 

2. In the reference 2nd read above, the Chief Commissioner of Land Administration 
has submitted the draft policy guidelines on distribution of 25 lakh House site pattas/ 
Housing units for orders of the Government. 

3. After careful examination of the matter and in order to implement the flagship 
programme “Navaratnalu–Pedalandariki Illu” successfully, Government hereby approve 
the Policy guidelines on distribution of 25 lakh House Site Pattas / Housing units, annexed 
to this order. 

4. The Special Chief Secretary and Chief Commissioner of Land Administration, A.P 
Vijayawada shall take necessary further action accordingly. 

5. This order issues with the concurrence of Finance (FMU-REV) Department vide 
their U.O.No. FMU0MISC/100/2019, Computer No: 958104, dated.13-08-2019. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

Dr. MANMOHAN SINGH 
SPECIAL CHIEF SECRETARY TO GOVERNMENT 

To 
The Special C.S. & Chief Commissioner of Land Administration, A.P., Vijayawada. 
The Special Commissioner, O/o Chief Commissioner of Land Administration, A.P., 
Vijayawada. 
All Departments of A.P. Secretariat, Velagapudi. 
All Heads of Departments. 
All District Collectors in the State. 
All Assignment Sections in Revenue Department.  
Copy to the OSD to Prl. Advisor to Hon’ble C.M. 
Copy to the OSD to Hon’ble Dy. C.M.(Revenue) 
Copy to the OSD to Advisor to Hon’ble C.M & Vice-Chairman, Implementation and 
Monitoring Committee in Navaratnalu. 
Copy to the OSD to Chief Secretary 
Copy to the PS to Spl. C.S, Revenue (Land) Department. 
 

//FORWARDED::BY::ORDER// 
 

SECTION OFFICER 
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ANNEXURE 
(to G.O.Ms.No.367, Revenue (Assignment-I) Department, dated.19-08-2019) 

 
 

POLICY GUIDELINES – DISTRIBUTION OF 25 LAKH HOUSE SITES UNDER 
 “NAVARATNALU–PEDALANDARIKI ILLU” 

 
1. OBJECTIVE: 

To provide a House Site Patta to the Homeless Poor People in Rural/ Urban 
areas in order to facilitate the construction of a Pucca House under the flagship 
programme “Navaratnalu – Pedalandariki Illu.” 

 
2. SIZE/EXTENT OF HOUSE SITE PATTA: 

A) Rural Area: 

i. One House Site Patta shall be issued for an extent of 1.5 Cents to an eligible 
household in the name of woman beneficiary of the house. The patta shall 
be handed over to the beneficiary on the day of Ugadi, 2020. 

 
ii. The Housing Department shall issue sanction for construction of Individual 

Housing Unit to the eligible beneficiary under the available schemes in 
phased manner. 

B) Urban Area: 

i. Housing Units shall be constructed following the G+3 pattern at the rate of 
about 100 units in an extent of Ac.1.00cts. 

 
ii. House Site Patta shall be issued as Undivided Land Share for an extent of 

about 1.0 Cent to an eligible beneficiary in the name of the woman of the 
house. The patta shall be handed over to the beneficiary on the day of 
Ugadi, 2020. 

 
iii. Housing Units will be constructed and handed over to the beneficiaries by 

APTIDCO/ ULB/ other government agency under available schemes. 

3. House Site Pattas shall be issued with the conditions laid down in BSO-21 & in terms 
of the Andhra Pradesh Assigned Lands (Prohibition of Transfer) Act, 1977 (As amended 
from time to time). 

4. All individual plots shall be given a Unique Number similar to the 11-digit Bhoodhar 
Number. 

5. ELIGIBILITY: The following eligibility conditions are to be strictly adhered to for 
identification of eligible beneficiaries. 

A) Rural Area: 

i. The beneficiary shall belong to the identified Below Poverty Line (BPL) 
category household having white ration card. 

ii. The beneficiary shall not have an own House/House Site anywhere in the 
State of Andhra Pradesh. 

iii. The Beneficiary shall not have been covered in any previous Housing Scheme 
of the State/Central Government. 

iv. The Beneficiary shall not have more than Ac.2.5 cts of Wet Land or Ac.5.00 
cts of Dry Land. 

v. The beneficiary shall possess an valid Aadhaar Card. Aadhaar details shall be 
collected only with the consent of beneficiary. 

 
 

Contd… 
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B) Urban Area: 

i. The beneficiary shall not have an Own House/House Site anywhere in the 
State of Andhra Pradesh. 

ii. The beneficiary shall not have been covered in any previous Housing Scheme 
of the State/Central Government. 

iii. The beneficiary shall not have more than Ac.2.5 cts of Wet Land or Ac.5.00 
cts of Dry Land. 

iv. The Annual Income (from all the sources) of the Household should not exceed 
Rs.3,00,000/- (Rupees three lakhs only). 

v. The beneficiary shall possess an valid Aadhaar Card. Aadhaar details shall be 
collected only with the consent of beneficiary. 

6. METHOD OF SELECTION: 

a) The Applications shall be invited at Village/Ward Level considering 
village/town as a unit respectively. 

b) All applications shall be enquired by the Village/Ward Volunteers for 
adherence to the eligibility conditions. 

c) The draft List of identified eligible beneficiaries shall be published at 
Village/Ward Secretariat calling for further claims & objections. 

d) Grama/Ward Sabha shall be conducted to finalise the list of beneficiaries duly 
redressing the claims & objections. 

e) The final list of beneficiaries shall be submitted for approval of the District 
Collector by the Tahsildars and Municipal Commissioners in the Rural and 
Urban areas respectively. 

f) The final list of beneficiaries approved by the District Collector shall be 
published in the respective Village/Ward Secretariat. 

g) In case of any further claims or objections, the Tahsildar/Municipal 
Commissioner shall function as the redressal officer duly taking approval from 
the District Collector. 

 
7. IDENTIFICATION OF LANDS: 

The District Collectors shall identify: 

a) All available Government lands, 
b) Lands under the possession of Government institutions/ corporations and 

other Government bodies which are far beyond their requirement, considering 
that the said lands are suitable for providing house sites shall be resumed as 
per procedure, 

c) Land parcels falling under category of Ceiling Surplus lands, Inam lands, 
Estate Lands and LTR lands involved in minor litigations which can be 
resolved & resumed within few months, 

d) Lands available in the industrial parks developed by APIIC which are suitable 
for House sites/ Housing Units shall be utilised for industrial labour, 

e) Lands that can be made available under land pooling scheme, 
f) Eligible Beneficiaries possessing Own Sites in GramaKantam shall be 

identified for construction of Houses by issuing possession certificates, 
g) House sites issued previously by various departments that remain unutilized 

and kept vacant without construction of houses shall be identified for this 
purpose and resumed following due procedure. 

h) The District Collectors shall identify land owners who are willing to donate their 
lands for this noble cause i.e. housing programme for needy homeless people 
in the society. 

i) The District Collectors are instructed to take up land acquisition either by 
purchase through negotiation or through compulsory acquisition as a last 
resort after exhausting all other possibilities. 

j) The Assigned lands shall be resumed for this purpose only in rare cases when 
no other alternative land is available. The compensation shall be paid as per 
guide lines issued in G.O.Ms.No.259, Revenue (ASSN.I) Department,  
 Dt:21-06 2016. 
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8. The Village or Town shall be taken as a Unit for identification of suitable lands for 
providing house sites. 

9. The District Collectors shall handover the identified Government Lands to the 
Housing/MA&UD Departments in the Rural/Urban areas respectively. 

10. Housing/MA&UD Departments shall prepare layouts as per norms in the identified 
Government Lands handed over by the Revenue Department, so as to avoid delay for 
distribution of House Site Pattas. The Village/Town shall be maintained as a unit. 

11. The Department of Survey and Land Records shall assist in identification of land, 
Survey, Sub-division, preparation of layouts and peg-marking. 

12. The District Collectors shall take up site levelling works in the Rural areas under 
the MGNREGS programme of the Rural Development Department. 

13. The Urban Local Body/APTIDCO/other government agency shall take up site 
levelling works in the Urban Areas. 

14. RELEASE OF FUNDS: 

Budgetary support shall be provided by the Revenue Department to the District 
Collectors for the following activities: 

a. Payment of compensation for land acquisition 
b. Preparation of layouts & plotting of individual sites 
c. Other contingencies arising for implementation of the program. 

 
15. CANCELLATION: 

The allotment of House Site Patta will be cancelled immediately in case, if it is 
established that the same has been obtained by fraud or suppression of facts. The 
cancelled House Site Patta will be allotted to other eligible beneficiary. 

 
16. MONITORING MECHANISM: 

 

a) The State Level Committee to monitor the implementation of the Program is 
constituted as follows: 

 
i. Deputy Chief Minister (Revenue) - Chairman 

ii. Minister for MA&UD - Member 

iii. Minister for Housing - Member 

iv. Spl.Chief Secretary to Government 
Revenue (Land) Department 

- Member 

v. CCLA & Spl.CS - Member 

vi. Secretary, MA&UD Department - Member 

vii. Secretary, Housing Department - Member 

viii. Prl. Secretary, Finance Department - Member 

ix. Spl. Commissioner, O/o CCLA - Convener 

 
 
 

Contd… 
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b) The State Level Committee for inter-departmental co-ordination has been 
issued vide G.O.Rt.No.797, Revenue (ASSN-I) Department, Dt:26-07-2019 as 
follows: 

 
 
 

i. Spl.Chief Secretary to Government 

Revenue(Land) Department 

- Chairman 

ii. Principal Secretary to Government 

Housing Department 

- Member 

iii. Principal Secretary to Government or 

his Representative, Finance Department 

- Member 

iv. Secretary to Government 

MA&UD Department 

- Member 

v. Secretary to Government, 

Social welfare Department 

- Member 

vi. Spl. Commissioner, 

O/o the CCLA, A.P. 

- Member Convener 

 
 
 

c) The District Level Committee to monitor the implementation of the Program is 
constituted as follows: 

 
 
 

i. In-charge Minister of the District - Chairman 

ii. Collector - Co-Chairman 

iii. All Elected Representatives - Member 

iv. Joint Collector - Convener 

v. PD Housing - Member 

vi. Municipal Commissioner or ULB 
Concern 

- Member 

vii. AD, Survey and Land Records - Member 

viii. CEO, Zilla Parishad - Member 

ix. District Panchayath Officer - Member 

x. District Registrar - Member 

xi. PO(ITDA) in Tribal Areas - Member 

 
 

17. The Information Technology & the Real Time Governance Departments shall 
provide all technical assistance like development of software applications, collation of 
data from various departments, etc. for the effective implementation of the programme. 

 
Contd… 
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18. The Joint Collector shall be the Nodal Officer and one Deputy Collector shall be 
designated as Co-ordination Officer at District Level for implementation of the 
Programme. 

 
19. The Joint Collector shall send periodical reports to CCLA on procurement of lands, 
issue of pattas and on all related issues. 

 
Dr. MANMOHAN SINGH 

SPECIAL CHIEF SECRETARY TO GOVERNMENT 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
Municipal Administration and Urban Development Department – House Sites - 
Navaratnalu Scheme - Pedalandariki Illu - Implementation of Programme - 
Taking up of Land Pooling Scheme/Layouts/ Apartment Building blocks for 
facilitating Housing and House Sites – Guidelines for preparing layouts and 
apartment Building blocks under this scheme  - Issued. 
 

 

MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (M) DEPARTMENT 
 
G.O.MS.No. 94                                                              Dated: 31-01-2020 

         Read the following:- 
 

1. G.O.Ms.No.294, MA&UD (M) Dept., dated: 21.11.2019 
2. From the Collector & District Magistrate, EG District D.O.Lr.No. 

1683/2019/GUDA,DT:16.12.2019. 
3. From the DTCP, AP, Lr.Rc.No.17/464/2019/Plg, dated: 07.01.2020 

**** 
ORDER: 
 

 Government in furthering its commitment to the welfare of the people in 
the State, have initiated a flagship program of distributing 25.00 Lakhs House 
Sites/Housing Units under “Pedalandariki Illu under Navaratnalu Scheme”. 
Accordingly, the Government vide G.O 1st read above, have constituted a 
Committee under the chairmanship of the District Collector concerned and 
issued orders for identification of lands that can be made available under Land 
Pooling Scheme (LPS) in Urban Areas/ Urban Development Authorities (UDAs). 
 
2. In the reference 2nd read above, the District Collector & Magistrate, East 
Godavari district has informed that certain challenges need to be addressed 
appropriately for successful implementation of this flagship program and 
requested the Government for certain relaxations in layout rules meant for 
Housing Scheme.  
 
3. In the reference 3rd read above, the Director of Town & Country 
Planning(DTCP), AP while furnishing a report, stated about various earlier 
Housing Programs taken up by the Government/ Government agencies and 
requested the Government to issue general guidelines for effective and prompt 
implementation of the programme.     
 
4. After careful examination of the matter, Government hereby issues the 
following guidelines to be implemented in all ULBs/UDAs while approving 
layouts/apartment Building blocks taken up exclusively under 
“PEDALANDARIKI ILLU” programme. 

 
 

Contd…2 
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I. Mode of approval: 

The layout proposals under this scheme shall be processed in 
offline mode, as it was done earlier in case of PMAY layouts so as 
to entertain required modifications and improvements in the 
layouts without delay. 

II. Road Pattern: 

a) Minimum of 9m or 30-0’’ wide roads shall be proposed in the 
EWS layouts keeping in view the smaller size of the plots.  

b) The layout proposals shall also follow the hierarchy of roads 
as far as possible, as required for better circulation.   

c) The proposal shall as well incorporate any Master Plan/ ILUP 
roads in the layout.  

III. Scrutiny/Approval Authority: 

a) The proposals in UDA areas except ELUDA, ONUDA, ANUDA, 
PKM-UDA, CHUDA, BUDA and SUDA (where DTCP is 
authorized to issue development permissions), shall be 
approved by the VCs.  

b) The proposals in Non UDA areas and in ELUDA, ONUDA, 
ANUDA, PKM-UDA, CHUDA, BUDA and SUDA (where DTCP is 
authorized to issue development permissions), shall be 
scrutinized and approved by the RDDTPs concerned.  

c) The proposals exceeding 10 Hectares in area the concerned 
sanctioning authority shall forwarded the proposal to the 
DTCP for technical clearance. The model plans prepared by 
the DTCP shall be used as guidance for finalising the pattern 
of layouts. 

 

 

IV. Simultaneous Conversion of Land Use: 

Wherever Master plan land use conversion and re-alignment of 
Master Plan roads etc., are required, the layouts shall be 
approved tentatively by the competent authorities and initiate 
proposals for change of land use simultaneously, without insisting 
conversion charges, so as to speed up the implementation of the 
scheme. 

V. Preparation of layouts: 
 

The layout/apartment housing plans shall be prepared by the 
Licensed Technical Persons (LTPs) and wherever feasible 
requisition departments themselves may prepare layouts. 
 

Contd…3 
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::3:: 
VI. Other guidelines: 

Standards to be maintained  

S.No Item Standard to be maintained 

1 Open space 10% of the site area 

2 Utilities and Amenities 
(Community Hall, Local 
Shopping, Schools, PHC 
etc) 

3% of the site area 

3 Common Parking 5%of the site area 

Restrictions: 
 

a) No building / Land Development shall be approved  
       in the bed of water bodies like river or nala and in  
       the Full Tank Level (FTL) of any lake, pond,  
       cheruvu or kunta / shikam lands. Unless and  
       otherwise stated, the area and the Full Tank Level  
       (FTL) of a Lake / Kunta shall be reckoned as  
       measured and as certified by the Irrigation  
       Department and Revenue Department. 

 
b) The above water bodies and courses shall be maintained as 

Recreational/Green Buffer Zone and no building activity / 
Land Development shall be carried out within: 

(i) 100m from the boundary of the major Rivers outside 
the limits of Local Authorities and 50m within the 
limits of the Local Authorities. The boundary of the 
river shall be as fixed and certified by the Irrigation 
Department and Revenue Department. 

(ii) 30m from the FTL boundary of Lakes / Tanks / Kuntas 
of area 10Ha and above/other than major rivers. 

(iii) 9m from the FTL boundary of Lakes / Tanks / Kuntas 
of area less than 10Ha / shikam lands; 

(iv) 9m from the defined boundary of Canal, Vagu, Nala, 
Storm Water Drain of width more than 10m. 

(v) 2m from the defined boundary of Canal, Vagu, Nala, 
Storm Water Drain of width up to 10m. 

c) Unless and otherwise specified in the Master Plan/Zonal  
Development Plan. 

 

(i) In case of b) (i) & (ii) above, the buffer zone may be 
utilized for road of minimum 12m width, wherever 
feasible. 

Contd….4 
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::4:: 

 
(ii) In case of b) (ii) above, in addition to development of 

recreational / green belt along the foreshores, a ring 
road or promenade of minimum 12m may be developed, 
wherever feasible 3.6m walking / cycle track within the 
30m buffer strip may be provided. 

(iii) The above buffer zone to be left may be reckoned as 
part of open space and not for setback requirements. 

(iv) In case of areas along the sea coast, the Coastal 
Regulation Zone Regulations shall be followed. 

 

5. The officers noted in the address entry shall take further necessary action 
in the matter accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

                  J.SYAMALA RAO 
SECRETARY TO GOVERNMENT 

 
To 
The Commissioner, Andhra Pradesh Capital Region Development Authority, 
       Vijayawada. 
The  Metropolitan Commissioner, Visakhapatnam Metropolitan Region 
       Development Authority, Visakhapatnam 
The Vice Chairpersons  of all UDAs in the State. 
All the District Collectors in the State of AP. 
The Commissioner & Director of Municipal Administration, A.P., Guntur. 
All the Municipal Commissioners in the Sate through C&DMA,  AP, Guntur. 
The Director of Town & Country Planning, AP., Mangalagiri. 
The Engineer-In-Chief (Public Health), AP, Guntur. 
The Managing Director, AP TIDCO, Vijayawada. 
Copy to: 
The Revenue (Assignment-I) Department. 
The Commissioner & IG of Registration & Stamps, AP 
The OSD to Hon’ble Chief Minister 
The PS/OSD to Hon’ble Minister for MA&UD. 
The PS/OSD to Chief Secretary. 
The PS to Secretary to Government,  MA&UD Department. 
SF/SC. 

//FORWARDED :: BY ORDER// 
 
 

SECTION OFFICER   
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